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CEtTRAL ADMINISTRATIVE TRIBUNAL 
'GUWAHATI BENCH 	' 

Original Application No 141 of 2006 

Date of.  Order This the 13th day of June 2006 

The Hon 7ble Sri K V Sachidanandan, Vice-Chairman 

Sri Ghana Kanta Saikia 
S/o Late Mank Ch Saikia 
RIO Village. Gorahabi 	 . •. . 
P 0 Panibharal 
P.S.. Biswanath Chariali 	 .• 
Dist. - Sonitpur, Msam.  .....Applicant 

By Advocates Mr. D C Borah, Mr. D J Borah and Mi K H Khandakar, 
Advocates. .• 	 . 	.. 	.: 	. 

'Versus- 	 . 	. 	. 

1 	Union of India, 
Represented by the General Manager, 
N.F.Railway, Maligaon, 
Guwahati-.1L  

2. 	The General. Manàgèr (Construction)'  
N F. Railway, Mahgaon, 
Guwahati-il ..... , 	, 	.. 	 . . 

/ 

. 3 . The Chief Engineer (Coistruction) 
N.F. Railway, Mallgaon,  
Guwahati 11.. 	. 	. 	. 	.,, 

. .'Respondentst. 

By Advocate Dr. J L Sarkar, Railway Standing Counsel 



ORDER (OIAL). 

KN. SACHIDANA DAN (V.C) 

The applicant was a railway, employee working in the N.F. 

Railway as Driver and he made an application dated 1'607.2003 

(Annexure - 1) for voluntary retirement on thegróund that he 

completed. 56 years of age and completed 22 years of service as 

I Driver. It is averred in the application that the competent authérity 

has accepted his application and he was permitted 'to retire 

voluntarily, with effect from 31.12.2003. Accordingly, the applicant 

proceeded on voluntary retirement and he was granted P F amount, 

GIS and leave salary except •regular pension, DCRG and commuted 

•  value. But to his great surprise vide impugned order 23.02.2005 his 

voluntary retirement has been cancelled and vide ordei 06052005, 

he was asked todeposit. final settlement dues paid. to'him on the 

ground that the order accepting voluntary retirement has 'been 
, 

cancelled The applicant averred in the application that he was not 

• informed, the reason for cancellation of his voluntary retirement. 

Therefore, he submitted representation on 06.05.2005 to pay his 

pensionary benefits and for release of DCRG, 'cmmuLéd values, etc. 

However, the same has not yet been considered. by the respondents. 

Aggrieved by the said action• of the respondents canceling, the 

voluntary retirement, he has flied this app'JicatioiI 'seeking': the 

following reliefs: - 

"a) The letter bearing No. 20E/292/GLPT 'd.ated 
23.2.05 about cancellation of the voluntary 
retirement of the applicant and the letter No. 
202E/CON/Pen(GKS) dated 6.5.05 asking the 
applicant to deposit the dues already 'paid to him 
which were issued with ulterior rnotive, malice, 
whims and whichalso violate all standing' circulars/ 
instructiois of the Government of India in judicial 



• decisions and against the Principles of humanity 
- and colOrable exercises of •administrathe. power 

shall be set aside. 	 . 

To declare the applicant fs entitled to get his 
monthly regular pension w.e.f. 1st Janury, 2004 
and to release his D.C.R.G. commuted value etc.: 
and in this regard appropriate "direction may be, 
given to pay the same forthwith. 

And also.. prayed that such order Or orders 
• 	may be passed as deem fit and proper in the interest 

of justice, equity and fair play" 

.2. 	Heard Mr flC. Borah, learned counsel forthe 'applièant 

and Dr. J. L. Sarkar, leaFned standing counsel for the Railways 

. When' the matter came up for admission hearing, learned 

counsel for the respondents submitted that he has no instructions for 

cancellation of the voluntary retirement. Learned counsel for, the 

applicant submitted that he will 'be satisfied if'.a direction isgiven to 

the Respondent No 2 to consider his grievance-and dispose of the 

annexure - 5' representation dated 06.05.2005 within a timejrame. 

Learñd counsel for the respondents submitted that it will. sufflce the.; 

ends ofjustice and he ha's no objection; 	. 	. 

'... Considering the facts of the, case and taking.'note of the 

fact that represent lion . dated' 0605.2005 submitted. by the applicant' 

• 	has not yet been diSposed' of,thjs Court is of the vieW that the .2nd' 

• 	respondent, shall consider 'the. annexure - 5 representation within a 

time frame of two months from the. date of receipt of this order. It is. 

made clear that the respondents siou1d make due .applkation of mind: 

with regard to the rule position and also decision of the Supreme 

Court that pensionary benefit is not bounty, it:  is a right of the 

emp]oye,es to receive it:  
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IN THE. CENTRPL AthIINISTRATIVE tRBUNL:GUWAHATl BENCH: 

GUWAH(4T1 

(An-appl-icaiion ,  under Section 19 of the  

• 	 . 	. 	. Admiriitrative Tribunal Act, 	1985) 

0 A 	NO 	/ L1 
/ 	OF 2006 

Sr i Ghrsa Kanta SJ'1a 	. 	.Applir..arit 

-VERSUS- 

tinioi. of, India & Ors. 	.Respondents 

INDEX 	. 	. 
Prt,icul.ars;of..docurnentr. relied upon 	P.cie No . 

• 	 .1.ANNEXURE - I 	: .- 	Prayer made on 16.7.03 -for V1 
voluntary retire 	nt-weAl.. 

• 	 '.• 	 . 	31.1-2.03 	(AN) 	. 

2.ANNEXURE -. P 	: 	Information about the 
• 	 • 	• 	.. 	 . 	. 	

,.. 	ance of the voluntary retire- 15  
f(fflt 	on 	12..03 by the. 

• 	. 	 . 	 . General Manager1Construct.ion 
N.F.RailwayNliyaon 

:- 	3..ANNEXURE. 	3 -.,. :' 	.. 	Inforsriatiori 	about 'the cancell- 
ed wit of the 	#o3nntary rt3.re- - 

. 	'fUeTt±:. on 23.2.05 by the General 
.- 	1ana'ger,Ccmstruction-N.F.Rly.', 

• 	. 	rlaliyaC3ri.. 

4.ANNEXURE - 	. 	Ad'ii.si.ng the applicant to, 	• 
rieposit the final settlement 
dues.already. pa.id  to him on 

05MarlgereTtruct1.on 
N.F.Railway,Maligaon. 	. . 

5..ANNEXURE. -- 	fl.',' .ReprerentatiDn of.the applicant 
dtci. 	6.5.05 to the Gerseral 
Man 	erCOnstrution, N.F.Rly 

MalicJaon 	 . 

...Dateof.fil.iny-. 	:- 	...........' Signature 	of 	applicant  

Bate 	Receipt by Post:... 	. 	 . 	. 

' 	Registration 	No. 	.•, 	. 	 . 	. 	. 	- 

Oil 	 Reg t st r a r 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH: 

SU?3AHATI 

An application under Section 19 of the 

Administrative Tribunal Act 198 ) 

0 A. NO - 	 1 	OF 2006 

Sri. Ghana Karsta Sai.kia 1  

S/o Late Mariik Ch. Saiia 

Rio Village &rahab3. 

P.0..Panibharal 

P.S. Biswanath Chariali, 

fist... Sonitpur, Assam. 

..APPLICAWT. 

-VERSUS- 

1. Union of India 

Represented by the General 

Manager N.F. Railway, Maiigaon 

.Guwahati-11'.. 

• 2.. The General Manager(Constructi&)) 

N.F.Railway, Maligaon 

Guwahati - il. 

3.. The Chief En. 	iCorjstruction) 

N.F..Railway Maliyaon, 

Guwahati-1.t. 

RESPONDENTS 

Ccmtd...P/- 
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tDETlL 	OF ThE 	PP..g.ATJON , 

I PARTICULARS OF THE ORDERS AGAINST 

WHICH THE APPLICATION IS MADE 

The application is cirectior, 	against the 

order No. 20E/292/GLPT dated 23.2.05 issued under the 

order of the General Manager, Construction F1aiigaoi, 

Guwahati-.11 for cancellatiar of the voluntary retirement 

vide his office memorandum No, nil dtd. 22.2.05 which 

was accepted earlier by the authority. 

Letter issued by the General Manager. Con- 

struction 9  N.F 	Railway s  Maligaon vide No. 202E/CDN/ 

PersGKS) dated 6.5.2005 advis.ing the appUcant to depos-

it the final settlement dues paid to him to enable the 

office to allow the applicant to join in his dUty. 

Non disposal of the applicar:ts represersta-

tior regarding the permanent pensioriary benefits and 

other outstanting dues submitted before the competent 

authority under N.F.Railway. 

dl 	Representation dated 5.2005 filed by the 

applicant before the concerned competent authority with 

regard 
to the cancellation of the volunta ...y retirement 

and rejc)iriirsg thereby which, is yet to he disposed of. 

2. JURISDICTION OF THE HbN'BLE TRIBUNP1L 

The applicant .declares that the subject 

matter of the order as mentiorseri above against which he 

wants redressal is within the jurisdiction of the Hori'-

ble Tribunil. 

Coritd..P/- 

cfrj 
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3 LIMITAT1OI 

The applicant fitrther declares that 	t h e 

application is within the limitation period presc:ribed 

under Section 21 of the.AninistrativE? Tribunal Act q  

1985 in as much as the matter re.i ates to non payment of 

pensionary bersef its who has been rep atecJl y approaching 

the c:oncerned authority... 

4.. FACTS OF THE CASE 

The applicant most resp :tfully s±ates 

i) 	That the applicant was originally appointed 

irs the Army Cadre as ASC/MD in 1965 and was discharged 

- from the service in the year 1980. 

That the appl:Lcant being an e;'--arffly cadre 

joined as Driver on 16.11.81. in Br8hriaputra Bri&je 

Project, Tepur, N.F. Railway. From there the applicant 

was transFerred to Naraparayan Setu Bridge Proj&c:t N..F.. 

Railway, Jog.ighopa. in the year 1988 and in the year 1998 

he was transferred to Dy. CE/CON/GLF'T s Office. The 

applicant having served many places without any break 

for more than 22 years as a Motor Driver Grade-Il, on 

Contcl. ..P/- 

'1 



16.7.03 he made a prayer before the 	aL.tthority for 

voluntary retirement w.e..f. 31.12.03 on his 	health 

ground as well as his other domestic. problems 

Copy of the applicatior dated 1.7.03 is 

annexed herewith and marked as Annexure-1. 

iii) 	That the Beneral Manager, Coristruction q  N.F. 

Railway, Ma ligaorz vide letter No.20E-292-6LPT( P.Case 

GKS) dated 12.8.03 informed.the applicant that the 

competent authority had accepted hits . request for volun-

tary retirement from Railway Service w.e.f. 31.1203 

PN) as asked in his application dated 16.7.03. 

Copy of -the application dt.ed 12.8.03 is 

arine>:ed herewith and mar - ked. as nnexure-2. 

That pursuant to the letter dated 12.8.03 the 

applicant proceeded on voluntary retirement .w.e.f.. 

31.12.03 and accordingly he was granted all his retire-

merIt benefits except his regular monthly pension, DCRG 

a n d commuted value etc.. 

v) 	That the applicant after his voluntary retir- 

ement approached the authority to settle his regular 

pension which he was supposed to get from 1st January 

2004 'but the authority d.id not take any, step to settle 

his regular pension. 

Co$ 

0 



That the autho -.ity instead of granting the 

• 	 regular monthly pension. as claimed by the applicant 

we.'f. 1st. 3anuary2004 in'formed the applicant vide 

letter No. 20EI292IGLPT dated 23.2.05 that the voluritry 

retirement whii:h was accepted v.ide their Of'f).Ce lett.er 

of even number dated .12.8.03 hs been cancelled vide 

• office memorandumpo. N.0 dtd. 22.2.05 and the applic:artt 

was asked to -i- eport to the o -f'fice imir:ediately. Mention 

may he. made that the of'fice memc3randum No. Ni]. citd. 

22.2.2005 mentioned in the letter dated 23.2.05 was 

riot eric lsed along with the letter and in this regard 

repeated approaches were made by the applicant to col'-

lct. the same 'from the concerned authority but he c:ouid 

not succeed and heice till today the applicant is not 

aware of the contents of the office' memorandum dtd. 

22.205. Moreover the impugned letr was rci.ved by the 

applicant in the month. of April ,2005, 

Copy of the impugned letter dated 23.2.05 is 

annexed 'herw.ith and mai'ked as Anneure-3. 

That the app]. icant was stunned at getting the 

sudders and une>pec:td letter which came to him "as bclt 

from the blue in as much as he proceeded on voluntary 

retirement. 	on 31.12.03 (AN) and he was granted all 

-f±nancil retirement beri'fits other than regular monthly 

• pension DCRG and commuted value etc, and the applicant 

also constructed a dwelling house having utilized the 

Contd. .P/- 
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financial retirement benefits received from the railway 

authorities except JDCRG, commuted value and the regular 

monthly pensions. 

vili) That the General rnamager Constructiofl N.F. 

Railway s  Maligaon vide letter No. 202E/CQNIPCri 

dated 	6.5.05 asked the applicant to deposit 	the final 

settlement dues 	paid to him to enable the 	office 	to 

allow him to joins in his duty. 

Copy 	of the letter dated 6.5.05 	is annexed 

herewith and marked as Annexure-4. 

 That the applicant immediately furni3hed his 

reply by way of a representation dated 6.5.05 which. was 

submitted before the General Magr,COTsstTUCtion, N.F 

Railway, Maligacsn, wherein it was stated intr alia that 

his voluntary retiremen't was accepted by the Railway 

administration •Ofl 12.8.03 on the ground of his ailment 

and other domestic problem and as such at this juncture 

• it was not feasible on his part to rejoin in his duties 

and further stated that it was quit 	impossible to 

refund the dues paid to him. The applicant 	further 

prayed to sanction his pension and to release his DCR13 

commuted value etc. so  that his family person might save 

• from starvation in this hard days. The applicant further 

request.ed to take action accor dinly. 

Copy of the representation dated 8.5.06 is 

annexed herewith: and marked as Annexure-5. 

Corstd. .P/ - 
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5. GROUND FOR RELIEF WITH LEGAL PROVISiONS 

I. 	The impugned 	order 	carscel I irig voluntary 

retirement 	on 23.2.0 	which was granted on 31 12.03 	tà 

the 	applicant is absoluteiy perverse, smai:k malice -in 

-law 	arid 	malice-in-fact in: as much 	as 	the applicant 

having 	enjoyed the benef its of the voluntary retirement 

granted by the author .ity for more. than two years now 

can not be made scape goat by the authorities which is 

not only the void of merit but also without any human 

consideration and seemed to have been issued to be an 

ulterior motive of malafide and extraneous consideration, 

and is liable to be set aside 

II) 	The impugned orders dated 23.2.05 and 6.5.05 

have been .issueci in complete violation of the existing 

rules placing the petitioner into the position of drl-

drum for no fault of his part in as much as he having 

served more than 22 years irs the railway department 

without any break applied for voluntary retirement due 

to his ill health and other domestic problems which was 

accepted by the authority and accordingly he was allowed. 

to go on voluntary retirement on 31.12.03 by granting 

P.F. amount, 8.1.9. and Leave Salary and amount received 

by the applicant was totally spent in constructing 

dwel lirsg house.1  purchasing land etc. within the period 

of two years and above whereas vide iirspuned order dated 

Contd.. .PI- 
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6.5.05 	 rne:ure - 4) the petitioner ' is directed to 

deposit final settlement dues paid to him which is not 

tenable in the eye of law but also is liable to be 'sCt 

aside. 

111) 	The memorandum No Ni:t dated 22.2.05 enclosed 

in th letter dated 23.2.05 Anne>tUre-  3) was not fur-

nished to the applicant along with the said letter even 

though the 'applicant made repeated approaches beforethe 

authority and as such the applicant is at dark about the 

contents of the themorarsdum and as such action/inaction 

of the authorities are liable to be intervened by this 

Hon'.ble TribunaL. 

IV) 	To the knowledge of the petitioner he having 

served more than 22 years reckonable service is' defi-

nitely entit.led for. his regular pensioriary benefits but 

the authority came to a wrong cr:;nclusion that the 

applicant is not entitled to pension for not completing 

the required mirsimuir period countable for pension is 

totally absurd and not recognised in the eye f law. It 

ispertinent- to mention herethat about his not entitle-

ment of pension the authr:ity has riot furnished any 

speaking order, till date but verbally informed the 

petitioner that he had not served minimum fequirEd 

period for perssionary benefit for whic:h the applicant 

has been denied his monthly pensilDnary benefit till date. 

which is nothing but 'a wrong finding of the authority.  

Contd. .P/- 	- 

Cç 
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V) 	Whi-le recalling.the petitioner the authority, 

ought to have givers due importance to the repreersta-

tions of the pi'iiti'orser dated 18.7.03 (Anre>:ure - 1) and 

to the knowledge tc) the appli.rarit. no. illegality ws 

Lommitted se&ny volunt.ary retirement by the applicitnt 

assuming but not admiHing A7'jY fault on his. part s  tlse 

petttioner is not iespons.ble foe any wrong doing by 

the i & pchdPflt5 authority and now foi their mistake . the 

petitioner caniot beallowed to suffer at the hands, of 

the repOndents authority 

The said i(npugned order passed without consi- 

:dpration of facts are liable to be -set aside. 

S. 

Due to the errors committed by the respon- 

dents authority theapplicant isnotablet get his 

moth'1y regular pension till date fpr'whi.c) the petitio-

ner, along with his family members had already 	uffered 

• 	 acute. .financial hardship 	ithis not only . illegalbut.. 

alo contrary to the provision of the law. 

• 	 6. DETAIL5 OF REMEDIES EXj-USTED. 	 •• 

The applicant deilares that he had availed of 

a the rem-the under th relevant Rules nd submitted 

o 
U  

represeTltatiOflsJaPPeals to the concerned author.ty wh 

• had not only disposed of the same but also paid 	unsyTr- 

S 	 •• 	, 	.Ccmtd...P/- 
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pathetic and 	1atl 	attitude.. 

7. MATTERS NOT PREVIOUSLY FILED OR 

PENDING WITH ANY OTHER COURT: 

The applicant further declares that he had 

not previously filed any applicatior writ petition or 

suit regarding the matter in respect of which this. 

application has been made before any Court or any other 

authority or any other fench of the Tribunal nor any 

such application Writ petition or suit is pending.. 

S. RELIEF SOUGHT 

In view of the abovementjored facts and 

circumstances the appi icant most repectful ly 

prayed that your Lordsh±ps woUld be gracious- 

ly. pleased to admit this appiicticsn 	call 

for the records issue notice calling upon 

the resporsdents to show c:ause as to why the 

impugned orders dateri 82.2.05 and 6..05 

& ' respet:tively shall not be 

set aside and after cause or causes :1 f any 

shown by, the responrients and after hearing 

the parties the following relief may kindly 

be grantEd. 

a) The letter bearing No.20E/292/GLPT dated 

23.2.05 about cancellation of the voluntary 

• 	 ' 	retirement of the applicant and the letter 

• 	 Nt-,. 	2EICONIPeif3KS) dated 6.5..05 asking the 

Contch .P/- 

çt r  i 
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• 	applicant to depoit the dues already paid to 

• - him which were isud with ulterior motive, 

malice, whims and which also violate all 

standing circulars/.instrUctiorss of the Go-

vernment of India in Judicial dec:is:ions and 

•  against the Principle of humanity and co-

lourable etercises of adminisrative power 

shall be set aside.. 

To declare that the applicant is 

entitled to get his monthly regular pension 

w.e.f 	1st January, -2004 and to release his 

DC..R(3. commuted value etc. and in this 

regard appropriate direction may be given to 

pay the same forthwith- 

And also prayed that such order or 

orders may be passed as deem fit and proper 

in the interest of justice, equity and fair .  

play.. 

9. INTERIM ORDER S  IF ANY PRAYED FOR 

Pending final 'decision cm the applicati.Ofl ) the 

applicant seeks interim reliefs 

The, impugned orders dtd. 23.2.05. and 

.5.05 Aimexure 3 & 4 respec:tive'Iy) may be 

kept in abeyance •; 

A direction may be given to corscerr,ed 

authority to pay his provision pension w.e1. 

Contd.. .P/- 
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1.01.04; 

The application is being 'filed at the o'ffice 

.cyf the ,Tribursal and the applicant ursdertakes to take all 

information 'from the office. 

Particulars of the Postal Order in respect of 

the application 1ee 

IPO No. 

Date 

drawn in 'favour of Registrar 1  Central - Admi-

nistrative Tribunal 1  Guwahati Branch. 

12. LIST OF ENCLOSURES 

As state 	in 

• 	 1.. ANNEXURE - 1 

2. ANNEXURE - 2 

3.. ' 	ANNEXURE - 3 

• 	 4. ANNEXURE - 4 

5. ANNEXtJRE - 5 

the Inde>... 

Prayer made on 16.7.03 for 
vol unt ary retirement w • e • 'f. 
21.12.03 (AN) 

Information about the accept-' 
ance of the voluntary retire-
sr:ent on 12.8.03 by the. 
General 1anager JCor,struction 1  
NF.Rai lway,Maligaon 

Information about the cancel I 
atior, of the voluntary retire-
ment 23.2.05 by the General 
F1anager 1 ConstructianN.F.Rl'y., 

• Maligaon. 

Advising the applicant to 
deposit the 'final settlement 
dues already paid to him on 
6.5.05 Manager ,Const'i-uctiort, 
N.F .Railway Maligaon.. 

Representation of the applicant 
iitd. 6.5.05 to the General 
Marsage'r 1 Const,ruction, N.F..Rly 

MaIigaon 

Contd. .PI- 
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VERIFICATION 

:1 ShriGharia Kanta 9aik±a Son of Late Manik 

• Ch.. Saikia, aged about 59 years was working as tiotor 

Driver Grade-lI in theN.F.Railway, do hereby very that 

the contents of paragraphs No I to 4 

are true to my personal knowledge and those in para-

graphs No. 5. to 9 are true to the best of rriy information 

whiih have been. derived. from retords whicth I believed to 

- be true and that I have' not suppressed any material 

act. 

•.Place. Guwahati 

Date 

- 



GM! C'D ,.' M uc; 
• 	i 

Throl.tgb pi:ope.r ch'a n net 

Suh: - -Prye 	FQr V0 tt w.€.f 	i.ri.O A l 

with du 	cespeC 	and humbl.e 	um:H3i.0fl I b 	to 1y 

-ti€fol,lo-tng Few •Hres For' your kind Order ptea3. 

' 	ir 	1. 	t&k 	Tol_riremPrIt 	- e f 31 12 03 
T h  

At' as 	haVe ccmp.l.eLed 56 eS old as er ty 	te o l. rth 

	

I hv IIg boa pfeUre, so 1 	
ccti9 unable 

o perform my duty pc2per y. •. 	the other hand ut 	Laini ly 

eubers 	:esidi.i 	.1 	sew due to children3' educatior 

Ln 	AssuuSe 	[I(d11RI 	111(1 	have 	to 	maintain 	double 

esLah].iSheil 
rinqf ont var Louu 	eua1.e 

d:seses sce 10n9 Fa 	 no 	: 	posiiui L ( 

perform ny 	n-iflg du-ty 	coot mind. 

I thertore rq st you kindly grant me 'iot-retirement 

w.. 1. 31 . 1Z.03 which 	H be most helpful for n 	nd my 

OC 	Ciiii y Eropi i- hi 	ea trub.1e5 and ob.! ig2 FrEby. 

Yours 

j'a €eLJ: --  
-- 	 G1'LO.C2u c:-:.JHU 

(Ghati  
M/I)ri-IQT C.I1 

r-eft O(a 
,c-' 	, 	,• 
?° ç,c' 
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OffIce of the 	Ir 
Geteza1 J4anager/On 
i1iJaofl* waatta'11 

Dated3 12.08.2003 

ko 
fibri (baaa Kanta Sajkja 
)IIVZI under rq.CF/(/Y3 

ib '1untq retrn. 

Ompetent 'tthórit hae accepted your request r 
/ vtary einet gCoM Rjy,servi ce w e, 433.. 12. 200 3( N) 

s akea for in your appticat4co dated 16,07.o3. 

I P. G. *fl2ofl .) 

for Qeoeral 

py forrded fZ fo Uat io afld flecegsaxv 	_ 
I) /PA & C'c2VMLG 	 - 
•" 

y, Ci//G i zej€zence to his 1etter No. dated 
25.07.. 03. 
UWZ/n/ G 
'U at a/con 

• 	LC 
( w. Q. Yâ&Lsoa ) 

Received on 
	 for Cera1 Managet/n 

0 y.  

0 E E-!XO N 

• 	\1 
P 00 
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NORTHEASIONTIER RAILWAY 

Office of the 
General Manager/Con 
Maligaon.,Guwahati- 11 

No. 20E/292/GLPT 

Shri Ghana Kanta Saikia 
Motor Driver/C/JPZ 
Viii. Garohabi 
P.O. Biswanath Chariali 
Dist. Sonitpur 
Assam 

Dated 23.02.2005 

Sub- Voluntary retirement 

IA 	
The Voluntary retirement which was accepted vide this office 

jJ letter of even No. dt. 12.8.2003 has been cancelled vide this office 

I I memorandum no. nil dt. 22.02.2005( 
V 	- 

You are hereby asked to report to this office immediately. 

(A.KSmha) 
APO/Con 

For General Manager/Con 
N.F.Railway,Maligaofl 

pu 
 )th 	0 

V 

( 
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NORTHEAST FRONTIER RAILWAY 

Office of the 
General Manager/Con 

Maligaon, Guwahati- 11 

No. 202E/CON/Pen(GKS) 	 Dated 06.05.2005 

To 
Shri Ghana Kanta Saikia 
Motor Driver/C/JPZ 
at office 

Sub- Deposite of F.S.dues 

Interms of this office order No. 20E/292/GLPT dt. 
23.02.2005 . your voluntary retirement from Railway service has been 

If cencelled.So you are advised to deposit the following fmal settlement 
dues paid to you to en 

P.F.Arnount 	Rs. 2,01,918.00 
GIS 	 Rs. 	1,224.00 
Leave salary 	Rs. 47,303.00 

Total Rs. 2,50.445.00 

Mia) 
APO/Con 

For Genera! Manager/Con 
N.F Railway. Maligaon 

,çQ) 	Pp 
, 

P,ç, 
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To 
The General Manager/Con, 
N.F.Rly., Maligaon. 

(For kind attention of DY.CPO/Con). 

Sub: Cancellation of Voluntary retirement and re-joining my duty in office 
thereby. 

Ref: (1) GM/CON/MLG's L/No.20E/292/GLPT dt. 23 .2.2005. 
(2) GPvI/ConJMLG's LINTc'.202E/ConjPen (GKS) dt.6.5.2005. 

Sir, 
With due respect, I beg to lay the following few lines for favour of your kind 

consideration and sympathetic orders please. 

That Sir, I tendered my voluntary retirement w.e.f 31.12.2003, which was 
accepted by GMICon, vide GM/Con's order dated 12.8.2003. Accordingly my P.F. & 
GIS amounting to Rs.2,03,142.00 was passed vide F/C 2150924 dated 16.12.2003 and 
paid in my favour. Pension, DCRG and other pensionary benefit has not been passed till 
date and I have been waiting for the same. But, instead of that I have received one letter 
referred above from your office, which has come to me as bolt from the heaven - that my 
voluntary requirement has been cancelled and I should join my duty immediately. 

That Sir, my voluntary retirement was accepted by the Railway Administration on 
the ground of my heart ailment and high blood pressure which have made me physically 
weak. Accordingly, I have already passed more than one year of my retirement life. 

That Sir, at this stage my health does not permit me to re-join duty and also it is 
quite impossible to refund all the amount mentioned above as per your above order as I 
hve passed one year- a long span of time without any income source with my big family. 

I I 	Further I pray your honour to kindly sanction my pension and release my DCRG, 
Comrnuted value etc. so  that my family members may save from starvation in this hard 
days. 

This is for your kind information and necessary action please for which act of 
your kindness I shall remain ever grateful to you and oblige thereby. 

Yours faithfully, 

Dated, 6.5.2005. 	 (Ghana Kanta Saikia) 
Ex.Motor Driver/Con, 

N.F.Rly,Maligaon. 

I  Z  
OG 

I 


